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manner. For this purpose, all the districts
in the Indian Union except certain metropo-
litan areas and Union Territories were allot-
ted by the Reserve Bank in December, 1969,
among the public sector banks and two banks
in the private sector. Each bank has to act
as the pace setter in surveying the resources
of the district for assessing its potential for
deposit mobilisation and identification of
credit gaps. Preliminary surveys are under
way for compiling basis data about the
various aspects of the economy of each dis-
trict in the form of a schedule drawn up by
the Reserve Bank, These surveys are intended
to form the basis for chalking out the future
programme of action.

Steps have also been initiated for improving
evaluation and financial appraisal of credit
proposals and ensuring proper end-use of
credit. Requests for bank credit in excess
of Rs. 1 crore are being scrutinised full
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have been invested only in 65 companies;
if so, reasons therefor;

(b) whether L.1.C. proposes to have voting
right in these companies like banks;

(c) whether L.I.C. has made any change
in its investment policy during the last one
year; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). The
information is being collected and will be
1aid on the Table of the House as soon as it
is available.

(c) and (d). The LIC has recently consti-
tuted an lnvestment Revnew Committee. The
ion of introd h , if any, in
the investment POIICy wnll be examined after
the report of the Committee has been received
and ined by the LIC and the Government.

by the Reserve Bank in order to relate
additional credit to the genuine require-
ments of additional producuon Banks have
also been req d to ilar care
in respect of proposals for larger individual
credit limit of Rs. 25 lakhs and above. A
proforma has been drawn up by the Reserve
Bank to help the banks to come to a judi-

cious decision on proposals for credit facilities.

Government has also recently decided
upon a measure to discourage the use of
bank finance by operators to corner shares
and acquire control over well managed com-
panies. Public sector banks will be asked to
insist on @ transfer to their names of shares
pledged with them by borrowers with over-
draft limits exceeding Rs. 50,000/- The banks
will also refuse to give proxies at the request
of the borrowers as a matter of course as
hitherto in respect of such pledged shares.
The banks will keep the voting rights with
themselves to be exercised at their discretion
keeping public interest in view. The Reserve
Bank will ensure that a similar policy is
followed by non-nationalised banks.

Amount I d by Life I Corpora-
tion with Different Companies and Firms

4716. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that about Rs. 70
crores of Life Insurance Corporation funds

= amr fom & qawt T
gt 1 Way dwv

4717. o Wor AW AWT:
ot el ag T A $O F6

(¥) = 33 &= ¢ f i wi-
fram & wwdia 9T ST F ooe
AT AT ¥ fa T ArEgwy FT v
T FTEHY §; W

(w) afc &, & w o= avm
o Qe & far o 9@ vt &
1T AR FI G g 7

faer wiavw & goat (s ¥
wo W) :  (F) o 7

(=) s, g 1 afe #1€ a7 e
AEF q @G & W FRER F@ @
N @ ) o wfwfew, 1938 #§
wr¢ gfaew T A
TN R JUTIe dat & fag agraan

4718. it Wiz1 TS v

st To Fo fagen:

w1 faq wat 9g T AT FAT
w4 fA:





